
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.195 of 1993 

DATE OF JUMENT: 9th March 1993 

BETWEEN: 

Mr. P.V.Munajah 
	

Appik. cant 

The Secretary, 
DejDartment of Atomic Energy, C.,St4 t4OV%J 

B0mbay-400039. 

The Chief Executive, 	 H Nuclear Fuel Complex, 
Department of Atomic Energy, 
fiyderabad-500782. 

The General Manager, 	 H 
Tamilnadu Magnesium and Marine 	 H 
Chemicals Limited, 
Ramananthapuram-62 3535, 	.. 	 Respqrdents 

COUNSEL FOR THE APPLICANT: Mr. J..V.Lakshmana Rao, Advocate 

COUNSEL FOR THE RESPONDENTS: Mr. V.Bhimanna, Addl.CGC 

CORAM: 	 H 

Hon'ble Shri Justice V.Neeladri Rao, Vice Chairman 

Hon'ble Shri R.Balasubramaniarj, Member (Admn..) 
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JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON1LE 
SHRI JUSTICE V.NEELADRI RAG, VICE CHAIRMAN 

Heard Mr. J..V.Lakshmana Rao for the applicant and 

Mr. V.Bhimanna for the respondents. 

2. 	Nuclear Fuel Complex, Hyderabac] (2nd respondent) 

issued an advertisement calling kor applications forH the 

recruitment of Scientific Assistants A/B under Categry-III 

and other categories. In pursuance of the said notification, 

the applicant herein also applied for the post of Scientific 

Assistant A/B (Category-IIIIj±nspectjon and Quality Control), 

His name was in the selected list. But it is stated.for 

the 2nd respondent that for want of vacancies, the applicant 

and others were not provided with 	e jobs. In the mean- 

while, when the 3rd respondent was in need of Scientific 

Assistants, the 2nd respondent sponsored the name of Jthe 

applicant to the 3rd respondent and accordingly the rd 

respondent appointed the applicant. The 3rd respondent 
for 

issued t notiáe dated 4.2.1993/terminating the servides of 

the applicant after the expiry of one month from the idate 

of receipt of the order. The said notice was not chèllenged 

in this O.A. But even before receipt of the said notice, the 

applicant sent a., letter dated 30.1.1993 to the 2nd respondent 

requesting them to use their good offices to take up 

case with..th3rd respondent by stating that thereby: 

services can be gainfully utilised in NFC while contihuing 

contd.... 
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with the employment with the 3rd respondent till such time 

the present problems are sorted out between the 3rd réspon-

dent and the 2nd respondent. Then, the 2nd respondent had 

given 	reply dated 9.2.1993 to the applicant and it is as 

under;- 	 H 

"This refers to your letter dt.30.01.93 addrssed 

to DcE(z) with a copy to DcE(A) regarding taking-

up the matter of your continuance of employment 

with M/s TMMIJ. 

You may please note that NYC has no obligathon 

whatsoewr in regard to your employment withH 

TMML. Since they are your employers, you may  

directly take up the matter with them for coniti 

nuance or otherwise. Your case can be consideed 

with NYC as and when vacancies are available and 

according to the merit order obtained by you in 

the panel and its validity thereof. 	 H 

You may also note that no correspondence iH 

this regard will be entertained." 

This OA was filed praying for a direction to the respondents 

to continue the applicant in service as an empanelled andidate 

of the 2nd respondent any where and to pass such otherorder 

or orders as deemed fit and proper in the circumstances'l of the 

case. 

)cV 3. 	As already observed, the applicant had not challenged 

the notice dated 4.2.1993 issued by the 3rd respondent. 

Any how, this Tribunal will have no jurisdiction for cons!-

deration of legality or otherwise of the said notice. 

I 	 cortd.... 
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Copy to;- tsv 

3.. The SecretarY, Department of Atomic EnergyBombaY39. 

The chief Executive) I4uclear Fuel CompleSc, Department of' 
Atomic Energy, Hyderabad-782. 

3. The General Manager) Tamilnadu Magnesium and Marine 
Ctiemicals 

	

Bosol1- NbjIJ 	 GOt 

1. 	 y.Lakshmafla gao, advocate, Flat No.301, 
oAe copy to Sri. J.  Hyderabad-380. 
Balaji Towers, New ?akaram.  

5, one copy to Sri. V.himaflna, sc for aailwayS. CAT, Hyd, 

6. one spare copy. 	I 
I 	 - 

RSm/- 

/ 



4. 	It is not stated for the applicant that sorre of the 

candidates who are below theapplicant in the list ô 

selected candidates were engaged by the 2nd respondent. 

Even the latter stated in the reply dated 9.2. 1993 that the 

ease of the applicant wi,il be considered as and wheni.  

vacancies are available and according to thenierit wIder 

obtained by the applicant in the panel and its valid.ty 

thereof. As the 2nd respondent itTSelf informed the applicant 

that his case will be considered if vacancy arises fcr' his 

turn during the validity of the panel, there are no rounds 

for issuing any direction to the 2nd respondentAccbrdjngly, 

the OA is dismissed at the admission stage. No costs. 

(Dictated in the open Court). 

H 

(v.wEEI,p.DRI BAD) 
Vice Chairman 	 Member(Admn.) H 

N 	 -U 

Dated: 9th March 1993. 	 H 

van 

E 
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TYPED BY 	 cOX'WARED BY 

IN THE CENTRAL ADNINIRTIvE TRIBUNAL 
CHECKED BY 	 APPROVED BY 

HYDERABAD BENCH 

HYDERABAD 

IN' THE CENTRAL ADMINISrPATIVE TRIBuNAL 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR. V' /'' /J' V.0 

AND 

THE HON'BLE MR.R.BALAsUBRMaNIAN:M(A) 

'AI9D 

THE HON'BLE MR.T.qAANDRASEXI-JAR REDDY:M(J) 

4ND 

THE HON'BLE MR.QJ. ROY ; MEMBER(JiJDL) 

'Dated: .Q// 199 

ORaER/JULGMENT 

RJrr/tc1 No. 

- 	
• 	OA.No 	 / 

Admittçd and Interim Directions issued 

All 

DispyseØ of with directions 

aismts$ed 

Dismip3ed as with drawn 

Dismissed for default 

M.A. Orered/Rejected 

_5cYorder 3s to costs.< 

pv in. 




